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OPEN COURT 

CB\!TRML AQ;ll NISTHJ-\'fiV E T~ IBU'. r\L, k...L.i-\1 -IA& .D B .ENQ-1, 

ALL AHABJ\0 . 

D~t ed: Al lahabad , the 12th day of Ap;ril , 2)()1. 

Coran : Hon 1 bl e Mr. s. Dayal , n . /11 . 

OHIGINAL APPLlCKTIQ\J NO. 1181 OF 1998 

~t . Krishna, 

w ; dow of 1 ate Ranm an, 

s on of Dur r i , 

r/ o vill age Bahedi, P. CJ. -Bhagatp ur, 

District f,loradab ad. 

• • • • . . . Applicant 

(By Mcivoc ate : Sr i K. S. Saxena) 

Versus 

1 . Union of I nd ia t hrough General l.1anager, · 

North Easte rn Railwuy, Gorakhpu r . 

2 . The Chief Adninistrativ e Officer, 

(Construction) North Eastern RailvJ ay, 

Gorakhpur. 

• • • • Res pondents . 

(By Actv ocate: .:) ri G. P. n g arwal ) 

ORDE H ( OHAL) -------
• 

• 

This applic ation bas been f iled for ccmpassionate 

appointment of the WidOt1 o£ a cas ual lab our and an 

a l ternative prayer has been made for appoint ment of 

a w:Brd of the de ceased , who attained majority in the 

year 199 8. 
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2 . Sri K . ~. Saxena, learned counsel for the 

applicant and :;ri G. P. ;.,gan'lal , l earned counsel for 

the respondents , have been heard . 

3 . I find from the pl eadings that Sri Hanman, 

who was wo rking as a casual 1 abour in the Canst ruction 

Unit in North Eastern Hallway) developed sane physical.. 

infirmity on 30. 3 . 1982 and died on the sane day. This 

application f or com passionate appointment has been 

made in the year 1998, which is exactly after 16 yrs . 

of the death of the casual 1 abour . I find no j usti­

fi cation in alloWing t he relief after su ch a long gap. 

The assistance by way of c ompassionate appointment 

is meant to give ir.lmediate relief t o t he distressed 

family on account of loss of bread- earner. Hence, 

the 0. A. is dismissed. No order as to costs. 
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( S. DRYAL) 
I.l E~lB ER ( A) 
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